
 65  %D.S.G.  (Manipur),
 19T8-T4

 SHRI  JYOTIRMOY  BOSU:  I  wa:
 told  by  the  Chairman  yesterday  that
 they  are  not  going  out,  So  that  rea-
 son  does  not  remam  valid.

 MR.  SPEAKER:  Ig  it  correct?

 SHRI  P.  ७.  MAVALANKAR:  :
 ‘have  no  information  on  that.  B
 apart  from  that,  we  have  ravetved
 ver  100  memoranda  and  we  will
 ‘take  time  to  gs  into  a!l  of  them.
 Whether  it  is  in  Delhi  or  out  of  it
 we  require  some  more.  time.

 MR,  SPEAKER:  The  question  is:

 “That  this  House  do  extend  upto
 the  385  day  of  ihe  first  week  of
 the  next  Budget  Session  (1974),  the
 time  for  the  presentation  of  the
 Report  of  the  Select  Committee  9.1
 the  Bill  further  to  amend  the  in-
 come-tax  Act,  1961,  the  Wealih-
 tax  Act  1957,  the  Gift-tax  Act,
 1958  and  the  Companies  (Profits)
 Surtax  Act  1964”,

 The  motion  was  adopted.
 अ

 1323  brs.
 SUPPLEMENTARY  DEMANDS  rOR

 GRANTS  (ORISSA),  1973-74
 THE  MiNISTER  OF  STATE  IN

 THE  MINISTRY  OF  FINANCE
 (SHRI  K..R.  GANESH):  I  present  a
 statement  showing  Supplementary
 Demands  for  Grants  in  respect  of
 the  Budget  for  the  the  State  of

 Orissa  for  1973-74.

 SUPPLEMENTARY  DEMANDS  FO"
 GRANTS  (MANIPUR),  1973-74

 THE  MiNISTER  OF  STATE  iN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K  अ.  GANESH):  1  present  a
 statemert  showing  Supplementary

 AUGUST  34  1973  Foreign  Exchange
 Regulation  Bilt  अ

 Demands  for  Grants  in  respect  er
 the  Budget  for  the  the  State  of
 Manipur  for  1973-74,

 13.24  hrs.

 FOREIGN  EXCHANGE
 TION  BILL

 REGULA-

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):

 I  move: *

 “That  the  Bill  to  consolidate  and
 amend  the  law  regulating  certain
 payments,  dealings  in  foreign  ex-
 change  and  securities,  transactions
 indirectly  affecting  foreign  ex-
 change  and  the  import  and  export
 of  currency  and  bullion,  for  the
 conservation  of  the  foreign  ex-
 change  resources  of  the  country  and
 the  proper  utilisation  thereof  in
 the  interests  of  the  economic  deve-
 lopment  of  the  country,  as  report-
 ed  by  the  Joint  Commiitee,  be
 taken  into  consideration”.

 As  hon,  members  are  aware  the
 Foreign  Exchange  Regulation  Act
 which  regulates  the  receipt  and  outgo
 of  foreign  exchange,  securities  end
 the  import  and  export  of  currency
 and  bullion  was  enacted  in  1947.  The
 measure  was  then  adopted  as  it  was
 felt  expedient  in  the  economi:  end
 financial  interest  of  India  to  provide
 for  the  regulation  of  these  activities.
 Mainly  the  existing  Act  provides,  in-
 ter  alia,  for  restrictions  on  dealing  in
 foreign  exchange,  on  import  and  tx-
 port  of  certain  currency  and  builion,
 regulation  of  payment  for  goods  ex-
 ported  etc.  The  Act  also  povides  for
 the  various  authorities  who  are  to
 enforce  its  provisions  and  for  pezal-
 ties  both  by  way  of  adjudication  and
 on  prosecution  before  a  court  of  law.

 *Moved  with  the  recommendation  of  the  President,


